
O.A. No. 718 of 2011 

'An i on of In di -a- & Or-,- ...... ... —......Respondents 

Order dated: 25.10.2011 

CORAOVI: 

Hon"hle Shn' 

Flon"ble SIM'A. K, P.-Miaik, Member(Judl.) 

11e,,,ird Mr. N.R,Rautnav, Ld. Counsel for the 

applicant ,,vid Mr. S.K.QiIia, Ld. Standing 

appearmg for the Respondeiit-Railways, on ivhom. a copy of 

this O.A, has &cady been served. 

	

2, 	By filing the present O.A., the, applicant has 

In<*Ide following pra-yer's-, 

,,i),ro direct. the respondents', U.) grant 2"
e 

financial Upgn-Ulation W.C.f. 01.10.1999 

in scale of Rs. 3050-450,0/- wider ACP 

'Wheme by extending benefit .-& order 

,I-Aed 17.05.2011 wid-er knncxure-A~S. 

11" And pay the differential aTrear salary 
~r the Tetrospecffie penod of 

Upgradation. 
111) And pay the diff~rentilll DCRG, 

Commuted. value of pen,31ion, 'Leave salary 

,md a 	"k Trear penst -)n with 1 	mterest," 

	

3. 	Ld. Coullsel for the applicant submits that 

WA 

' I ventUating his grievance, the applicant has also filed 



0' 
( 	r, 

I 	"de AnncxuTc-.k)? dated 05.(4.2011 before representat on Vi 

Respondent No.3, whichr" still pending. 

.11ITY'llig heard Ld. Counsel for the parties, we, -1 

flu's stage, without entering into the merit of the case, deem 

it proper to send the case before the competent authon- ty to 

take a decision first on the represent atiOn. As agreed to by 

the Ld. Counsel for the paTtles, we direct Rvspondent No. 3 

to consider the. representation and pass a reasoned order 

ivithin 60 days Iftoin the date of -receipt of copv of thl"S Ordt-T, 

In case, the competent authority finds that the 

clainis of the Vp.licant are admissible then the same should 

be released within another 90 days. 

6 	Witli the above observation and dxrecticfn, the 

O.A.—statids disposedof. 

Send copy of this order, -along v6th copy of the 

O.A., to Respondent Nos. 2, 3, 4 mid 5 by "'Dastl" at the cost 

of the apphcant. Ld. C*!ounscl for the applicant undertakes to 

dzpos-it the cost of Dasti, 

Free copies of 'this order be handed over to the 

Ld. Counselappeartno f(-,,r the parties. v 

MEMBE'R(Judl.) 
	 MOM. 
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RK 


